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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCH AT
HYODERABAD,
0.a.No: |7 L) of 1997
Between:
Sri M.Ch. Moulali son of M. Venganna, aged
40 years, working as Sub Post Master,
Jammalamadugu East Town Sub Cffice,
Cuddapah District,. ) .+ Applicant,
and

Union of India represented by:

1. The Chief Post Master General,
AP, Cjrcle, Hyderabad,

2. The Director of Postal Services,
% PMG Kurnool Region, Kurnool.

3. The Superintendent of Post Offices,
Proddatur Division, Proddatur, :
Cuddapah District,. { +. Respondents,

Address for service : K.S5.R. ANFANEYULU
D. SUBRAHMANYAM
Advocates, 1-1-365/A,
Jawaharnagar, Bakaram,-
HYDERABAD 500 020,

Details of the agglicaﬁion:

1la Particulars of the order against which thls application is
filed.‘

This application is filed against the orders of
the Superintendent of Post Offices, *roddatur Postal Division
(Respondent Np: 3) issued in his letter Memo B/1-5/6/97 dated
10.12.1997 (Annexure 1 Ptge‘?/) posting the applicant as
Accountant in Divisinal Office, Proddatur and also agalnst the
orders contained in Superintendent of POs Proddatur letterL
No: B/1-5/6/97 dated 10,12.1997 (Annexure 2 Page 9) calling
for volunteers to £ill up.the post of Sub Post Master,
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2; Jurisdictiong

' The applicant declares that the subject
matter of the orders against which the~app1icant seeks

relief is within the jurisdction of this Honourable Tribunal

. as pef_Section 14(1) of the Administrative Tribunals Act,

1985. The applicant is working as Sub Fost Master in

Proddatur Division.
3. Limitation:

,The applicant further declares that the appli-
cation is within the period of limitation as per Section 21

of the Administrative Tribunals Act, 1985. The impugned order
g 3o {0
is dated 10.12,1997.“ﬂ*ﬂ\”$“““?ﬂL‘i

4. Facts of the case: o

4.1, The applicant humbly:Submits that he was initially

Az
appointed as Time Scale Posal Assistant in October, 1979,

. He passed PO & RMS Accountant Examination in 1990, The

Superintendenp of Pos Offices, Proddatur vide his Memo B/1-5/

5 III dated 16.4;199;'(Ahnexure.3 Page /p ) postéd him as
Accountant, Pulivendla H.O. The applicant declined the post

of Accountant as he wanted to continue in the general lines
The'Supe;intendent of Post Offjces vide his Memo No: B/74

da;ed 5.641991 cancelled the poéting crders (Annexure 4 Page /o)
as the applicant declined the allowanced post which has been
accepted. The Superintendent of Post Offjces thereafter

vide his memo B/7-6/38/94 dated 11.01.1995 (Annexure 5 Fage/3 )

specifically asked the applicant whether he declined the post

. permanently. The applicant gave his reply on 17.1.1995

{(Annexure 6 Pagefip ) stating that he kas pEEmanently declined

the post. Hem never worked as Accountant and througho t worked

in general line only.
N ‘ ) 603
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4.2, | Consequent upon the introduction of TBOP
Scheme in 1983, vide Annexure 7 dated 17;12.1983 the
officials who have completed 16 years of service as Time
Scale Postél Assistaﬁts were given one Time Boumd promotion,
The applicant was promoted as TBOP'LSG with effect from
24.10.1995 vide Superintendent of Post Offices Memo No:
B/1~6/35 dated 30,10.1995 (Annexure 8 Page ). He was
promoted and posted as ILSG PA at Proddatur HO.,. The applicant
was subsequently transferred as Suyb Post Master, Jammala-
madugu East THO vide Superintendent of Post Offices,
Proddatur Memo No: B/1-5/6/97 dated 26.411997 (Annexure 9

Page QY ) and he is working in that post till date,

4,3, - Whileso the Superintendent offPost Offices,
Proddatur vide his Memo No: B/1-5/6/97 dated 10,12,1997
{Annexure 1 Page @ ) issued orders posting the applicant as

Accountant Divisional Office, Yroddatur Contrary to the

'DG* s orders contained in letter dated 17.12.1993 {(Annexure 7

Page )« He cannot be posted as Accountént, as he declined

~ the same permanently which was accepted as stated supra.

- Further, he never worked-as Accountant at any time. His

posting as LSGPA'U%Fer TBOP in general line w,e.f. 24.10,9%
o D :

vide Annexure 8 is in confirmity with the Rules in Annexure 7

“and legai and final., It would be a bar for the SPOs to

post him as Accountant in contravention of the Ryles. As

"per Rules the applicant is to be posted only in single handed

and double handed Sub Post Offices as Sub Post Masters.
Even on that score, the acticn of the Superintendént-of Post

Offices (Reépondent No: 3) is untenable and‘invalid.

4.4,  The Superintendent of Post.Offices vidé his

Memo No: B/1-5/6/97 dated 10,12.1997 (Annexure 2 Page q )
. /

with undue haste called for volunteers to £ill up the posts

of SPM Jammalamadugu East (Annexure 2) the action is untenable.
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4.5 - The applicant submitted a representatian on
17.12.1997 (Annexure 10 Page=(p) to the Yost Master General,

Kurnool region, Kurnocol stating:

1. that he permanently declined the post of

Accountant and the same was accepted,
2. that he never worked as Accountants

3e that he was borne on the general and working
as LSG and he is to be posted only as Sub Post

Master,

The applicant has not received any reply. The action of the.
Superintendent of Post Officee, in posting the applicant as
accountant is exfacie illegal and he is taking action in
undue haste to £ill up the post of Sub Post Master,.Jamﬁala-
madugu East as per Annexure 2 calling for volunteers to
reagh him by 31.12.1997 (Anﬁexure 2 Page‘? ). The applicant
will be put to irreparable loss on account of the illegal
action initiated by the Superintendent of Post Offices.

The applicant xex therefore is left . with no alternative than
to approach this Honourable Tribunal for redressql of his

grievance on the following among other grounds:

5. Grounds for relief with legal proVisions:

1. The applicant declined the Accountants Post

permanently and the same was accepted (Annexure
4, 5 and 6), foop 12,131

2, ‘The action of Respondent No: 3 to post the
.applicant as accountant is unlawful and un-
‘sustainable. It is also repugnant to the orders
contained in Annexure 7, R}ﬁ(WS”
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3. It whuld be a bar for the respondents to poét
him as Accountant when he is on the general
line. The actior is also hit by the principle

[ | of estoppels

< 4, The action is also of Hostile discrimination

and arbitrary.

5. The action of respondent in calling for the
volunteers to £ill up the pﬁst of SPM Jarmala~-
madugu East Town Sub Office, is in undue haste
and colourable exercise of power as the applicant

cannot be passed as Accountant.

6e The post of Accountant is on Time Scale (975~
1660) with SPL Pay (Rs. 90/<) where as the .
applicant as LSGPA is in the higher scale of
pay of Rs, 1400 to 2300, Thejapplicants status
is also affected, more particularly when DG'S
orders are clear that only éfficials who have
‘completed 16 years of service are to be posted
as Sub Post Master in single handed and double

handed post offices,
6. Details of remedies exhausted:

' ?he'applidant submitted a represeﬁtation on
17.12.1997 (Annexure 10 3( ) to PMG Kurnool region, Kurnool
The action of the Superintendent of POs (R3) in posting the
applicant as accountant with immediate effect wide his orders
dated 10.12.1997 (Annexure 1 Page ¢ ) are:.exfacie illegal;
The applicant‘is continuing as Sub Poétrméster, Jammala=-

madugu East TSO,

..6
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e 7. Matters not filed or pending in ény other court:

No case relating to the matter is filed for

pending in any court or Trihunal.

8. Relief(s) sought for:

A\

In view of the facts stated at para 4 above
the applicant humbly prays that this Honourable Tribunal be
pleaséd to call for the records relating to the posting of the
applicant as accountant and declare the ordérs issued by the
Superintendent of Pést Offices, roddatur nssaed in his
Memo No: B/1-5/6/97 dated 10, 12.1997 (Annexure 1 Page‘% )
posting the applicant as Accountant in the Divisional Office
as arbitrary, discriminatory and exfacie illegal and set:
aside the same. The respondent No: 3 may be directed to
continue the applicant on general line as Sub Post Masﬁér,
jan‘malamadugl,: East TSO and to drop the action initiated to
£ill up the post as per his letter No: B/1-5/6/97 dated
10,12.1997 (Annexure 2 Page 9 ) and to pass such other order
or orders as are deemed fit ana proper in the circumstances

of the case,

o

9. Interim orders Eraxgd for:

L 4

3 Pending final decision on the application,
Respondent No: 3 may be directed to continue the applicant as
SPM Jammalamadugu East Town Sub Office and to stay further
action on his letter B/1-5/6/97 dated 10,12,1997 (Annexure 2

Page 67) Volunteers to £i11 up the post,
10, Not applicakle.

1ll, Particulars of the court fee of Rs, 50/= paid:
a. No, & Date of Pdstal Order : 8.|a- bT7J03Gf SRS
b, Post office of issue : n{binFGE)L,.Pvépﬁg ‘*j C?P’”

c. Fayable at : W@A\@Po M:b

_ta-aT



AW

e

Y 3

(v

d;
L 1)

12.'Enclosﬁrés:

Vakalat, Postal order and material papers as

per index.

VERIFICATION

I, M Ch. Moﬁlali son of M. Venganna, aged 40
years, working as.Sub Post Master, Jammaiamadﬁgu East Town
Sub Cffice, Cuddapéh.Distfict. do hereby?verify that the
contents of paras 1 to 11 are true to th? best of my
knowledge and belief and that conténts o% paras 5 and 8 are .

believed to be true as per legal advise and that I have not

suppressed any material facts in the case,

O

SIGNATURE OF THE APPLICANT..

COUNSEL FOR THE Appﬁcam-.

€@
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DEPARTMENT OF POSTS 1 INDIA

% the Supdt, of Post Offices, Proddatur Divy sion, Prodiatu i

Ll I R A ™S -—l‘ﬂﬁnﬁnhuu-lﬁ L T —

Memo. No, B/1~8/6/97 dated at Prodd atur - 1 the 10, 3.299?.

_,_._—-——.u-_---m-—m.t-_--—--l-u-—ga'..,_...

_ The following transfers are ordered witl;
immed] ate effect, : '

1, Sr. C, Aswarthareddy, SPM, College Road TSO to be
~ Accountant, Proddatur HO, vice post vacant,
,

+ S, M, Ch, Moulali, spM, Jammal amadugu East S,0, to pe
Accountant, Divisional Office, Proddatuy vice post
Vacant, | ' | :

(P. RAMAC RA RELCDY)
Supdt, ‘of Post Offices,

Prodda Divi'sion,
PRODDATUR - 5]6 361,

A copy of this Memo, 15 1ssueq to;

3 - 4, The P,F, of the officials,
v =6, Service Books of the officials,

2, The Offictals. |

5
7. = 8 The Postmaster, Proddgtur H0,

9, °  The SPM, Cellege Road,
10, 'The SPM, Jémmalanadugu East,
11, . The ASPOs, Proddaturp Noxth Sub . Div sion, . !

b M P Tgu g .

_ Supdt. of Post Of'fices,-
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o You wore addressed 1n this offic_e letter t
B‘l‘-2/3-d_t, 12,10.94 _to.intipate in speciAfice terms ' |
whather you a:g-wi,ll f for posting ‘as Accountant in future
Vacancies or your decline.  RXERX pemanently. as, your earligy
declaration dt. 6,4,94 4, raceived: from you in response to
_this office letter dt; . 12,10,94 was - eva;l’sivg and, not .clear,

But “the declaration dt. t 45 10..94 ‘received °
in msponse to this office Jetter c!td

= - ——

C 1,0 94, is again
9V851V9‘. | . ‘l{ t":_: camde " : :"u. :‘,.,' Jn-_t;:..; ‘: e oo aen ..¢‘ .);
It Please 1ntimate by next‘post the followi ¥
e all H ._,'_ ‘ ) g'_d ‘«?‘ “'. o 4 l,_n, —h;.
P Ciﬂc Y ' "“ v ,‘.'?t';" lhyl " h [.‘,,‘on \ wte "'. L 2O d.
' .L) Am you w.llling to work as 'AccOuntant o
' [ ‘ Tint e i, a?-. £ ey e
.- Sy -_- J'v- wh‘- A 'J ,f J‘ "noa .y -J ‘ﬁp ‘,-‘Jn"c, . "\\_ -k
) "ATe “you. doclinin pemanently to bo poated
, . . as Accountant' ‘ ’- ;,,:A‘\)ﬂ fd‘:' L\ ' ‘J i > -I n /
- ] _—_,"T"":"-!—-— ,q.‘_m—'—-& h:—-r\y-'"r""“ -

1 ‘iéur reply; ,is not' i;c'eiVed vd.t.hin three -
days ar if thereply received 15 stil]- evasive, it.will.' "+ -
be presumed that .you:are willing to work..as Accountant, .
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ANNEXUREs VI

Copy of D.G. P & T Maw Delhi Lr.No,31~26/83-PE.I dated 17 Dec.
A& 1983, addrassed to ALl linads of Circlan (Postal).

--—.—nn---n—--—mn——n-———-———lq-—-ﬂ-.-.

8ir,

The ispue of giving time bound promotion to regular
employéen in the operative cadresn in tﬁa P & T Department
has bean under censlderation of the Departmental Council (JcH) .
Thé, Government havo agroed to a tlime-bound one.promotion
schema in the basic operatlve cadreg in tho P & T Dopa:tﬁqnt.
AN agreemvn@ﬂon this nchema has boon nignad between the
Sfficia} slde and staff aldm in tha b & T Denartmnttal
council of XM on 30-11-~19113, h copy of the agreement with
the staff pldm olong with its ancloaures ia fbrward@d for

informat ion. ' ‘ *

The followina instructdens are hereby isaund in
connnction wkth implementation of the above mentioned ochema

in the P & T Dapartmonti

1) +  Than nachema will cemn into affect from 30-11-83,
All ofificials belonging to baslc gyrades in Group. 'C!' amd )

Group 'D' to, which there in direct recruitmont, ecither from
outside and for by manns of limited competitive eramination

from lower cadres, and who have completed 16 years of
service in that:grade wlli boe placed in the neaxt higher
grade. Offlclaln bolonying to oporatlve cad;ea lispod
in the “nnuxure A-l to th: Aygreamoant ﬁillibe éovarnd;undn:

-

the nchnn&.
A ‘ .

2 | The lloadn of Cixciéa/Dlviuional saénrintnndenté/

Hoads of othar funct.onal units will take imééd@ato actisn

to iﬁddntify the cfLiiclals wﬁo have Eompleted 16 years of

requlanr sarvicae 1ln the cadrns.covczed'ugdcr.tho scheina as

on 30-11~-83 ag well ans the officlals who will completé

.
¥
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16 years of pervico from 1-12~03 to 30-3-84, Thernafter,

action will be ini: iatnd by thn Headn of c1rc105 to
\
convena depa:tmontal promotion committea maotings to

congider promotion of the.officials in the oparative
cadres to the next higher acale of pay. The Depart-
mental prohotion Committeolwhicﬂ will bn congtitutéad in
accordance with tho axisting antructionn applicablc to
the difforent ordcra will aannnn thc fitnens of thn
1dentifled offioiala for promotion to the higher pcale
of pay. Tha formalitinn in thip regard should be
completed within n perind of 3 monthn. The promotions
to tho next highe:;ncalc of pay will be granted fromﬁ
the daote followlng the date on which the idantifigd
offidialn completae 16 ycara of foguld: parvice. In
case of otficialshwho havo completed 16'yoars of sorvice
bafore 30-11-03; the promotions tot he next higher ocale
of pay will take effect from 30-11-83.

. - - ! 1
3. - .Sprcial effortg would be made at all lovels to
toko quick ang prompt action which should would be moni-
tored by the Head of the Ciycle 00 thét the DPC ﬁbtmalitios
be comoleted and wromotion ordnrs issued latest by 29-2-'84,

4. . With effect from 1=11-04 the lleads® of Clrcles/
Divisional Supts,Aieads of functionnl undts will identify
the oﬁficiulu bolonging to the cadren covared undoz thé

oschema, who will complote 16 yearu of nervice upto 3let

: ES s,

Hnrch of the nnxt ynn:. The Dopartimental promotion

Committee mroting wlill be hafore BOtﬁ‘quno to
consider fltneos of the of ficials comple ting 16‘;CG:5
of sorvice in the gradn du:ind the year., Officlals

completing 16 yeoars of cnrvice 1n a dntéylago than

that of convening of the meeting of tha DPC will be plaéed

...003‘
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6n tha approvad list and will ba promotnrd to thn next
higher acale of pay.immgdiatoly on céTpleFLon of 16
- yearg of sa:viba: gubjnct to their boiné found fit by the
o DPC and subject to normal rules relatiﬁg to promct ion.
k In respect of the officlals who complete 16 yocars of
- sarvice between the prriod from int.April t o the dato
thn‘mnoting of tha DPC in cpnvnnnd.) thay will bha plnecnd
in the next higher scale of pay from tﬁé date followling

fhe date they completo 16 years of rervice subject to

their belng found fit by tha DPC,

5. . As noon an the departmontal: promotion committean
finalice the listn of officials who are to bc:promoted
to tho naxt higher grnde, the Hoad of tho Circle will
ensure that the bapic qzndo'postﬁ arae upg:adedi

to the Higher scale hy Lnpue of a formal sanction,
diut:ibut&nq tho higyhns pauén to difLozont unita oo

that such offlcials oaan bq plaend on tho highor grodeg.

W 6. For promotions under the time-bound one promotion .

scheme the normal orders relating to reservation for 5C /87T

' commanities will not apply unless any specific order in

this regard is subsequently 1ssued.

7., Tha pay of the officlals on their boing placnd
in the noxt highar ncale of pay under tha schem will be
fixed umdor FR 22-C. ‘ o ‘ . !

]
‘ " 8. ?fficinln on nromotion to the highrr scale of

pay on completion of 106 y«aars of sérvico Qill malntain

thelr inter soniority in the lownr grade for\pqrpone

of promotion to sunervisery posts justifisd on standards.
.- [} .
Thhe 1n to protect the interent of then senlior officials
. £ ‘

"who may not be eligible for'promotidn in a-patticuiqr.

-

Contdssaeds
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year for non-completion of 16 years of regular speorvice,
but ara promoted on the bacip of recommandation of a -

‘ .
subeequant DPC, In cana, howaoveor, and official who 1i=s

considered ungit by a DPC (on complotion of 16 yoazs

of pervice), he will lose seniority vis.a~vis the officlals .

'promoted to tha higher ncale of pay on tﬁo basis of tho

recommendationa of that DiC.

9. In the oparative codros covarod by thge scheme a

5% reduction will be offected in the sanctloned posts
by‘the Hoadalof'theéﬁixuia Clrcle/Diviaional Offlcar/
Head@ of_ﬂndependeng function9l unitn. " The red?ction
wili be done in reobect of the basic grado posts‘cove:ed
under tha scheme e«g. Time Sfale Aasistants, Pocmen,
Group ‘D' etc. on a diviclonal basis. In other words
tha 5% cut, will not be offected officowino. The total

numbor of posts in 8 divigion will be taken into account

and with immedlete effect the total number of posta will .

be reduced by 5%. While caloulating tho reduction,
fraction of 5 and above will be rounded off to tha

noxt higher -intger. The'U;visional ;updt. wlll qhsuro
thaf the reduction 1s sultably distributed among wvarious
offices so that the servico is mmk not dislocatod. It

may be noted that as a rosult of this, while there may

. . , '
not be any phyesical rcductlon of staff strenyth in smaller’

units, 1p bigger units the number of posts reduced ﬁay
be more fhan 5%

| ) * . N,
10, Similarly, in respect of'auperV1sdry posts,
which are sanctioned onltﬁe_busis of p?escrib;daporms

oo well as promotional poste which 5;e sanctioned outside

the basic grades as per prescribed norms (e+g. Supervisory

LSG Posts, MallOverseer/Sorting Postmeh etc), the number

»
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of sanctioned posts will be reduced by 15% on divisional
bagis. ' while calculatind‘the'reguction,.fraction of .5

. L]
and above will be rounded off to the next higher integar.

;He:o again the reductlion should be pultably distrzibuted

-among the different officlas. Tho exerclse referred to

in this para and the prcvious para will have to be

éompleted before 31-12-83 and a certificate should be

given by the Head of tho Circle personally, addroosed
to the Deputy Director Ganeral (P) (Py name) that this

has baen done) .

11, Ag per tho agrecmaent with tho staff pide 4in tho

.JCM exd ting offlicials regularly appolnted to any basic

'of the establishment.

grade, will not be retrenchod from sérvica 8 a result

of 5% cut in tha basic posts as mentionod in the

previous paragranhe, | If there ate not sufficlent
vacancioa in a Division to cover 5% reduction in the basic
grade posts by 31-12-83, the posts may be continued to
the extent noéenuary in order to kegﬁ the off}ciale'in
Bervice, As and wﬁon vacancion arice ag result of nowe

creation, roti:mcnt, ctc. the extra posts Ithin@d

should be adjuntad ogalnst them.

12, The posts in operative and supervisory cadres

will continue to be sanctioned on tho baslg of p:ouont
norms untll further ozde:s. However, while taking up

proposal for sanction of establishmemt into different

A i .
oﬁficea. care will be taken to see that the reduction

offivea ordered in the year 1983-84 ig duly takcn into
account and the staff reduced in a particulor office

even beyond 5% 1s not croated again in the next eriew
L1 '

Contdeeeseb,
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13, « Mter dntroduction of the scheme, the poasts '
Juctified on presc;ib?d standards, both in the basic '
and the supervisory grades may continue to be sanctioned
on the basin of the e=xlsting norms. On 1at Apzil

of 0V95Y year, a'S% reduction in the basic grade poﬁta
and 15% in supervisory poats as desqribed in paras 9
and 10, above will bo effected in resnect of the posnte
sanctioned during tho previoug financial yoar, It ig
clarifiod that the 5% and 15% cuts refu:rad to in

paras 9 and 10 in reopect of pogota exioting on 30-~11w03
will bo effectod immadiately on raceipt of tﬁis lettor
in any .case not later than 31-12-83. On 1.4-84 a°

similar reduction bn made in reopect of posts sanctionnd
between 1-12«83 and 31-3-04. Thereaftnr the reduction
will be effected on . Lhn 15t of April evory Year 1in respect
of the -additional ponts sanctioned during the previous
financial year. ‘ '

) : :

In bigger ofiices whora immediately on introduction

of the scheme more than S3% of the sanctinned poots wore
reduced. in order‘to maintaln 5% cut on diviaional.basia.
it hée tolbe ensured Lthat at thé gubsequont review of

establishment of that office only extra posts justified

on time-test or prescribed norms will be sanctioned and

the extra cut made i{n that offlco already is not restored.

For'example, in an office 1f therse were 100 posts
in basic g:adg ‘on 30 11-83 and 8 soctsm .re rodhccd in ordor
to maintain 5% cut on divigiohal basig, 97 QOnts would be
‘avallsble vwith effect from 31-12-83 (latast). . 1¢ :
subsequently s rovicw 0f establistimnt of this office 15
dona and tho total nuinbor ¢f posts Juutifiedwcomea to

103+ then only 3 more postg will be sanctlioned for the

Contd....?.

Pt ngs  tandvrn R deunn A sl 2 ?.‘.5.?";.;..;’. dilak l

— e PRy



=

AN

11 7T

>
Ll

uvefice making the total efifvctive numb’r of posts as 95, .

f
14, ‘with mffect from the date of introduction of the

scheme, the officials pouted ogainst regular suporvisory

- posta genct ionod on standarda will be ontitled to draw

special allowance as indicated in Annexure 'B' to tho
agreems nt ., |

. Only officialn who hnld nupeavidory posto will bo
eligible to draw the opecial allowance and 09 uuch nececsary
adjustments based on seniority in posting will have to be
madet/' Such of the penior 6££icials as are ontitled to hold
supervisory posts snd have to move out for want of poaots
in the stations og thaelr pongingrwhero they are workling )
at present may be allowed at thoir ontion to move out at
the ond of tha currant ocadomie yaar-e But they wiil T
eligible to draw apeclal allowance only when they actually
work aéainst the su-ervisory posgta. Supervipory posta

carrying epecial allowance which form circle cadre will heve

"to be filled on circle basis based on unnio:ity.

- L

15, Tho Lncumbante of posts in promotional grades

like Haad Poutman/?o:ting Poastmen/Mall Ovorseer upto the
exteﬁt of 10% of the total number of posts in ghe basic
grade after 5% cut £rom which Q:omo;ion 1g made, will ba
entitled to Rse25/- per month as speclal allowanc;. Posts
in Mail Ovéraeez/Sorting Postman, etc., cadres upto a'limit
of 10% of total number Of poots in, pogtmen cadre ofter 5%
:Sduction should be idoentifled ond the offiéinla holdihg
those bosta may be given the onecial ullowmnce-hnd tho
officials holding those postas may be given the speclal
allowance. The filling up of theae posrn may bn_done

on swrix seniority. This will apply to 10% of posts in

the case of Mall Quards also.

Contdesee.8.
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. Tﬁq incumbants of thae ponts of Jamadars upto

the extent ol 10% of ‘the total number of posts in tho _
basic grade of Group 'D' Test category (inéluding) those of
J;mada:s croated by upyradation of droup 'D' posto) !
afteg eﬁfectihg tho 5% cut, will be oﬁtitled to Rg.15/=
per3ﬁontb apsxsnaixl spoclal allowance. _Such ponts of
Jamadar shéﬁld be 1dcnti£iad and th' officials hnki

holding thaoe poqta mwy he given spncilal allowancc-

Tho s £41ling up of thene pogts may be done on uuniority.,

16, Wwith offnéf fxrom 30~11-83, sprcial nay-aacntioned
for basie grade nonts an charge dllowanco will bo withdrawn,
However, spncial pay on grounds such as for scquiring
additional qualdfications, for gpoclal training and for
handling cash etce., will continue so long as these bosts-
are held by the officials in the basic grade unless a

Epﬂclal pay Ls nresceibed in the higher ncole also.

17. ° Annox. 'C' to tho Agreemant givea particulars of
tha post to which a bpuclal pay/charge allowance s, oanctioned

at prasunt widl be wlthdrawn with effoct £rom 30e11~03,

18, . Tha »onts of minglc-hnndod-und double handed gub

——

Postmaster which carry charge allowance at nresont will

honce forth be mannod by officlals who have complatad

16 ygarn of apervica aind have beeil placed in the noxt

hlghor scale of pgy. in oxder to avoid inconvenience

o the offioiala connnqunnt on the introauqtion of tho
schemo in madx mid acodemie aossion, it is not neceapary

to denloy such qfficialé against the posts of slnglo
handed and double handad Sub POStmastér immediatoly.

Such deployhént'mdy'ba ££ected at the end ot the academic

¥
year, Charge Allowance to thase poqts will, hOwever,

:taﬁd withdrawn with effect from 30-11=83,

d .
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A el el o | Lo '_'A._“_ e




I

19, ° For sanction of suporvisory posts on standards
“in higher grades in futurc tho posts. Justified as per
existing standarda in th- lower graden bafore reduction

will be token int6 nccount,

- 20 . The speclal allowance fof supervisory posts
- mentioned in parxas 14 and 15 above lel'not have the
characteristies of sproclal pay. The apoelnl allowanca
shall not count for any puepeca other thnn ponslonarcy
bencfitse | | I S
' i
, 21, POy & RIS AccountantsiP.0. & RMS Accountant 3,
who are in the time scale‘oﬁ poy plun speclal bny, nnd are
also entitled to promotion to the scale of Rp.425-640 on com-
pletigh,ﬁﬁ thelr total 16 ytars of oervice 1in the clerical

grade tncludihg the pariod they worked a4s Accountantg.

Howevaer, tho officlials bulonging to PO & RMJ
Accountanta cadre who have choaen the fcale of pay

~ Ra.aao-sao are not olligibla for one promotion on comnletion
©f 10 yenra 6T sarviem in that sealesd Thoy may be given an
option to revert to tha time scale inxshak of pay plﬁa
eprclal pay rutraspecbivel} with effect from tho date
they chiose thascalo  of pay Rg 4300620, . Thelr pay on"'
reversion to tha timo scalo of péy wlkll ban notional ly fixeﬁ
) with rofnr?ncn to tholﬁay in tho time scale which thay .
would heve drawn plus special pay of RBed5/=, Thon th;y
, would be eliyllLle for belng promoted‘to the scale of
R8,425~640 on the basls of complation_of 16 years of norvice
in Gﬁg'time scale of pay. Tho special puy granted to them
on ﬁational basls may be takens into account for fixation of
their ﬁay subjéct tot he conditions laldedown in Government
. of India's order No.6 read with Annexurs beléw FR 22

(Swamy 's Compllation of F.R., & S,R,) The excess pay and

Contdeesal,
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allowances which they might have drawn in the scale

~of pay of Ra.300-620 after fixotion of their pay in

the timé scale on notional baslyg will not be rocovnred.
The option should be exercised by all concerned within
8 period of two months from the date of issue of these

ofde:ﬁ ang tﬁe optlon exercised once shall be final.
nl ‘

22, Since it has been declded to glve Qno proﬁotion
tdlall officlals who complate 16 Years of necrvice in

a particﬁlar grado, officlaols who havae been transferred
Undor Rule 38 of the P & T Manual Vol. IV in tho same
cadre, are aligible to count their entire period of
sotvice for promotion uddo:!thc Achemas . Thips will cove£

even officlals who have boon transforred from one Circle

‘ to another in the sam cudrea. Tha quention of extending

the scheme to officialu who-hava boon tranaforred under

‘ .
Rule 38 from one cadro to another (o.g. from s Asolstants
to PO Assistants) 1a aepnrnfnly under conagldaration.

h ‘

"The foll=ylng further clarifications and instructions

are also ispued,

(LX) In respect of the cadres vwhich are'covered under
the acheme of timesbound one promotinn, thn order isrued
vide P & T Dte. N0u31-19/74-PE.I atq. 15~6-74 and Mipistry
of Finance O.M.No.F,7 (21) E.ITII(A) /74 datend 10-1-1977

-

wlll stand withdrawn aftar 30~11-1'g3,

\\
i -

{11) Promotion to the LéG-1/3rd on thé basié\pf Qepart-
meﬁtni examinatipn_ﬁill-bé abaoliahéd on introdiction of
the'scheme. However vacapcins'falling under LSG 1/3rq ¢
quota upto '30-12.82 will be fillod insaccordaned with

the instrmuctions on the subject. -

contd-.....ll,
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officials whé hava already boan Promoted on ECgUlnr bagig

'ftoﬁ tho bugis_gradoa to the next highor gradog bafo:e

alieady been_grgmqyoq to tha Raxt highay Scila of pay

bafore 30-11+83 111 rank, on block eNior to the
officipls who are placod-in.thn BA hext peale in PUrguance
0f the ney bchqma. | T

' '
(1v), Tho officiala who Complatg iﬁlyeazb °f Berviga
And who arg Promoted to PeXxt highgr acalg olpay wila
continug te rerform operative dut {og Unleapg thay ara

posted tn rngularp QUpnrvinqry Peatg {in their turn,

will bg Personally fesponsible to ensure implemontaticn
of tho ;rdnrn 1 aoung abovo, Thny will oxnmiﬁed tha |
enclosureg ¢q this letisr incluqing the egreoment'and'thq
$Ruxzaxip, instruationscontnined in the nb%ve Paras very
carefu;ly and take a13 ﬁlapa for igp mgmt ﬁxpmditioua

1mplementation. Thay will alse be Yesponaible té monitor

" the Progrngg méhe in the Ci:cle/hdminist:ative Unitg

Under thoir Jurisdlction Legarding the 1mp1nnhntation

Lt S T

of the Bom 5¢hemg,

Thaodr Attontiuy £, upccifianlly drawn to tha
inat:uccions Conitadnag pira 10 rcgarding the cortificaQe
] A

to beg Sent by them to Lhe LLa (1) by name, 5

.,

”?he Heads of Circles/ﬂdministrativa Officoé

may takq”immediate Steps to et up a g3 within ¢hq
extstind étaff to do

their Officag for thig PUrpose,




n1112 1

Y

The Heada of Clrclan and Adminlatzatlve Qffices

will pleaso sond a fortnightly Progress raport to the
Directorate 4in the onclosed proforma regarding implomen-

tntion of the schema of timg«bound ong promotion.

'Y

In case of any daibt rogarding implemantation of
: Lo !
the scheme, a reference may be made by Hoads of Circles

to the ADG (One promotion Cell) 4in the P&T Ditectorate,
vhich has baan speclfically constituted to deal with the

matters arising out of the implemontotion of time bound

oM promotion aschame 4in the P & T Dapartmont,

-Rcceipt of this lettar may ploaoa ba acknowla  od
to'Shrl P,B. Venkateswaran, ADS (pE). )

Youra fn}th£UIly,
53/w
(5 .Ks PARTIHASARTHY) .
Deputy Director Ganeral (p)

/7 true copy (/

B v
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ST e T THe fcllo ing Rotational, Transfers fer' 'thd yanrJQ°7-

! 19‘:‘3 ‘are is-sued wit.h 1mmodia‘te Q}fect' " o ""‘(E
“/Shru v et o “..m b & L - ;
Lo M Kl u.nu,.nh, ‘\ P M- (=al"') Pro'ir* atur 1.0, "o .be B
O P0'~b Mester-Prodd '11:ur H G. vice srl'2 halow, AT .,'
""”':' : } 3 . If"' l'rt ' i i e {l-' '.""
‘2.:‘.’\ I_akshmal ah, Post Mastar pmr‘d a'h.:r H, 0 ’c.o be =
S.B,M,_ ,!olmespet S.G. S O .on reli fo R T
e AT -~ ¢
‘ . 3.J.Ja aranudy ;" B.G, RP, A Proddatur O, to ba AP i S. B)
nd cProduatuy H,0 - 'I'q make a first move vice arJ, l .abave,

i, w.;U /‘l. J.lbbarayudu, ‘n.P i, nb],ma..pot. L. .:G &,QQ,tq bo S. P, M
L) Vaimpalle S0, Transfer-at request-- qrfa mthout: TA/TP

* _ " vice srl-5 below. L P AT oy
5. M, Sehrananyan Chatty, ' 8. 1M, Vaimp.xll,s= $,0. ta. be'
S P, M - My;rekur - nn reliaf by Shn R.Sslbbarayudu,

. ‘E‘)mwéz-;h‘rﬁ—éian, §.P, M Mydekur L. S.G. a.o, “to he | A.,a.
A s. D) Pmddq'tur IIO._on roliaf by srl S above,
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7.P.V, Naraynna, ‘s, P M-qu"mlamaducu L, .,G. S, Cn. 2 tc be
'S, PiM-Duvvur vice sri 8 halow,. . . . .

8, M lrdsad S.P, fm-Duvvur S.0. to ha'$s I-‘.b...l'bdc'-»,nnr vice

"I‘_ 9 ' J B i . (
ha L T Rm]ga])pa, S P.M Murlrl anur a.q to a S, ".M-Yarraguntla
“"Wise sl 0w at migupst wiphout TA/TP,
P 10,V, I\@mhagi ri Rpa, S.P4-Yore agintla- 5.0, « ta be 3,PM-
' ‘ Janunalamadugu 5.0 - V1ce 5Tl 7 - T*‘“nSfLT‘ at request-
I/mthoul TA/TP 1 a :
Vol - :.' R T \" II. . ‘ -
Ny PRI &5

L n., 1140, GJrqppa, (P M aqmal nmaduqu Eqst S Q. t:) be 5, P M--,
Vo Z)D‘woddau:c* FortS. Ow-al raquest witheut TA/TP,"
e c

h.Moul 31i, Postal Asst 'S Proddatur F,C. ty be S.P.M-
Jammalar-a.'ug.\ East' §,0. v1ce srl’ lJ_ ~ &t raquest’

without TA/TP., SRR Y 3
13,K, Raman\i ah, Posthal AS%‘t-Duwur S D. to ba SePyM=
. . Doumnra; andy »J.a b.u -'on rellz-\f | P

, ~!\."f ._: ,. I‘J Lt . . , .‘ l -
1 Y. N"rDYant Rarld- Yy TS8P ”J;..V(_hrar)u navumpallh H‘OP...-' to

be S.,.M-:qac'ur S.O, wvicae srl 15,,

15,Ch,Kudal ar'ay, 3,P.M~Agedur :..'D. to Ke Postal Asste

PUllVan‘la ,O, on 1ello o f,
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16 M Charﬂrayur‘u U.P :-f\undapuram S
Pendllmarn :».O. vu"e 2.V, S.Jbbanna

.17 P/Ychm, ,..:.-Don.mara Nardyala S 0. tr; be S...M..

C e - l\orrlapuram $.0, vice srl 16~ - :
18, C,Pitchaiah, Postal. A.,s*t-lxam-alamram S,O, to be *S oMe

[
, 21,1, /L?abbar, g.P.M-—V V HG

22, R,Ganganna, Pust

. T

Vee“a}nnayumpallo S.0.' vicg 'syl+]

Oy =~ to beSPM- '
’ J;!blring on-: 3.1.5 97-

4 (to.make irst mave)

19,7, &bramﬂnyam SeP,M-Lavanur S,0. to, he 'S, P, MecAnkalline
mmap?tf‘i TS OzPu]ivmﬁh) - At requeat mthout 'I'A/TP

Voo .-'

I
o )

20 t\,Perldanm 5 WP M-Pmddatur Fop't: T.q

A.-st-.Proddatu_g: H O - on

cASSt - Proddatur H, O,

Al Asst J’ammalam‘ﬂ

1
1
“ ' .
Y . .‘ n\ t

.p, to’ be Postal -

relief by srl ,”.
rde ngar S 0 to l:e Po.atal

SO.

to he P stal assiat“nt-—Mudr‘ amur §, O. ?uto r‘nke first :

. move)

23 D, G.Jravaiah pOS‘t'\l Asst—Nuddamr SaO. 'to be Postal

Asst-Jammalamadugu L, S, G,_ ,0 'vice u:rl 22,

. \_l

-1 24 S, Ravi Kumar; Postal nsst-—PulivendIa HaD tq ha

S ORTIE

96 ta 09

1

Postal Asst-Jarn'nal amadugu Ly S G, S.0

‘without TA/

‘ 3
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Jamima lamadugd.
Date: 17/12/97.

Froms b : p——

M.Ch, MULALI, _
Sub-¥ ost Master,
Jarsnalamadugu East TSO,

JAMMALAMADUGU « 516 434,

Tor
T™he Post Maater Gonoral,

AJF ,Southern Region,
KURNOOL ~ 518 005,

/ - Through Proper Channel.
Respected Sir,

Subsi= Postinge in the Cadre of P .0. & ausq
Accountants in Proddatur Division., -

1 hmnb).y submit that I am pasted now as Accountant
Office of the superintcndant of Poast Offices, Proddatur Memo,
No.B/1~5/6/97 dated 10=12-97. ' In this cénnect.ton I beg o
State the following for tavc"_:ur of sympathetic consideration

snd favourable orders,

I humbly subinit that I have passed PO & RMS
Acaountants Examination held on 17-5-90 (Vide CO Letter No.
RE/24-3/90 dt. 9-8~90). I was posted as Accountant, Pulivendla
H.0. Vide Superintendent of Post Offices, Proddatur Memo. Ho.
B/1~5/511 dt. 16-4=91, Then X declined the said post and it
was acdcepted by the then Superintendent of Poest 0ffices, Proddatur
after taking & reference to Office of the Poit Master General, |

Kurnool »y him and the said oxders were cancelled (Vide Hama.
No.,B/74 dated 5-6-91).

vhen I was asked to int.tmatc wbether’ x an wnu.nq to
uork o Accmtanfz or I decline permanently to be pogtod 88
Accountant through the 5P0s Praddatur letter No,8/1-6/38/94¢ -
dated 11-1~95, I submitted ] reprosentation dt. 17195,
/

contd',loozo ki



l!! 3 li

' d_eclini't’!& the Poat of Accountant Permanently ., Though declined

£ Rt ST

parmanonuy to work a8 Accountant as per the instxuctions of
Superim;andant of Post-0ffices; Proddatur contained in the letter
referred to above I was’ again posted u Accountant Proddat:ur HeOw
Vide s.p.. Proddatur ‘Memo,No.B/1«2/3 dt. 24-10-95. Then, I
submitted an appesl to the Post Haster Genoral. xurnool (against
the orders of 8. .0s, Proddatur) pray:l.ng for cancellation of the
said ordera explaining the circumstances then prevailed. But to
my mtaf.ortuno. I have not heard anything uu today on my appeal-
Mean wh,ue I have been appointed in the higher scale of pay of
.1400-40-1800-28-50-2300 (in the pre-revised scale) with effeqt

rfx_‘om 24=10=95 under T.B.0P., Schame-vide S;P. Prdadatur Memo, No,

B/1-6/35 at. '30-10-95. . . e

 After qetung prauot.lon x havo oxpreued my wul.lng-
ness to work in Independent charqea. Accord:l.ngly I have been
ttanafered and posted as Sub-Post Master, Janmlamaduqu East 'C*
Class, 80 in the Rotational 'rrlnlferl 1ssued in my, 1997, Then
X proaumed that my letter of deolining the post of Accountant
might have keen accepted and allowed me to continue in General
line on opting., Now I am again posted ag Accountant Divisional
office, Proddatur Vide Memo. No,B/1+5/6/97 dated 10-12-97, 1In
this cornection I may kindly be permitted to bring the following
to your k.lnd notice,

a) I submit that I have never worked as Accountant or in
'the accounta branch even for a ninglc day during my

l

ont.i.re sorxvice in the department. {‘*
Y

_b) ' I have neither caused loss to the department either in

the form of Manual days or monetary nor 1nconvenienced
the department e.tt:her before or after pasa.i.ng the
Po & RMS _accountants Examination,. '

LIl

Contd.;.--3o
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Q) The Post of Accountant is a Time Sc;alo one,

\ Being in LSG Cadr.e"I will nof get any kind of
allowances attached to the post, More over 1
will loose the bemflta like Rent free quartera
and other allowancu (in thc form incenti.v.n for
.MIS. M/Iasuo. Discharge etc.. attached to the
poat .tn which I am now working. 'rhua there .ts
heavy monetary lou to me, If I am shifted f.rom
the post o! Sub Pont-nutar.

d) - I have declined the Post of Accountant permanently
and opted for General lim. |

e) Tha P osta o£ Accountantl are vacant in tho division
right from the date of my passing the Exam.tnauqn and
those were managed by time scale clerk- ell theac
years., I presume that it may not be necesoary for |
the administration to compell me to work aa Accountant '
‘Now I once again to state that I anm un-willing to

. work a'a Accountant and I am willing to work in General
line-only. ' '

In the circumstances explained above, I pray the
benevalent Post Master General, Kuénool" to kindly fconsidqr my
case sympathetically and cause cancellation of orders postings

me as AGCountant Divisional Office,

The XeroX dopies of the following letters/represen~

tatia/na/memoa are sgbm.tted' ‘herewith for favquk of ready reference.

1

T COntd.-..o;‘o
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COMIAKED BY ¥ ey “
””\')"‘i | APLKOVED-By.
i ‘ e

T ALMINISTRATIVE Tk
HYLERABAL BENCH aT HYDERABﬁ;IBUNAL

THE HON'SLE MR.H.RAJENDEA PRASADs M(a)

.-_]_r“(“

DATED3 0., (3__199 -}_
OREERATUDGMENT 5 |

- sdiie 3 |

O.i.No, ["I,Lq [ q pr

;uAuNO. ! | @wnE )

A itted and Interim directions
1szu=g,

Alloveg

Disposed of with-dGirection.
L ‘

Dismispgeq,

s

Dismisted as withdrawn
Dismiss¥d for Default.

ejected.

as to costs.,

j

awdm garafre sfaewn
Centrsl Adminisifvo Tribunal

QW}BESPMQ}I
-7 JAN 1998 &
Werary i ‘
AU HYSEHLABAD BENCH i






